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|
COVERNMENT OF JINDIA
MINI STRY OF FINANCE (DEPARTMENT OF REVENUE)

Ne‘{w Delhi, the [4-€&

Notification
Income~t gx |-

No. S%Le  (F.No.203/85/84-1TA.II): In continuation of this
Office Notification No.4879 (F.No.203/56/82~-ITA.II) dabed 26-8-82,
it is hereby notified for genersl information that the institution
mentioned below has been approved by Department of Science &
Technology, New Delhi, the prescribed aithority for the purpnses
of clause (ii) of sub=-section (1) of sedtion 35 of the Income-tax
act, 1961 read with Rule 6 of the Incoméd-tax Rules, 1962 under the
cateqory "Associabion" subject to the fgllowing conditions:=

|
i) That the Indian Copper Infommation Centre, Calcutts, will
maint gin a separste account of the sums received by it for
scientific research. ‘

31} That the ssid Associgtion will fumish annual retumns of
its scientific research activities to the Prescribed
suthority for every financial ydar in such forms as may be
laid down and intimated to them|for this purpose by 30th
Aoxil each vear. !

1i3)  That the said Association will si;ubmit to the Prescribed
Authority b 30th'June each yeat a copy of their sudited

anmual accounts showing their tatal income and expenditure
and balance sheet showing its adsets ligbilities with a

copy of each of these documents|to the concerned Commissione:
of Income«tax, : '

Institutidn
Indian Copper Infomation Centrif, Coleutta,

This notification is effective for a period from le-4=1084
to 31’"3"1987¢ '

—

(P. Saxena)
Deputy Secretary to the GCovt, of India

Malik/



